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7’30 Q'saﬁf “fF.lo, 19?/79/6 ITA.1)s In oxsreigs of tha pounsa conforcod by
- dyb-claucy {v) of clauso §23C) of section 10 of ths Incomo~tax fict,1369
43 02 1961), tho Contral fovernmant hareby notifios “Indicn Naticnal The
f;aatrQQ ﬂam&ay“ Pax tho purfase of the said aubecluuse for tho cosasamont
yeazso 1990~91 ¢o 1992-33 o bjoct tu tho following conditions, nardlys=
| (1) ¢ho asscososlwill apply ita'inCuna, or cocunulate forx
application, jutowlly and exclunively te the gbjocts for
uhich it ic- Jutab_ shadj '

" {i4) ¢ho cosssoee|will not fnveot or deposit fto Punds
(othor than Joluntary esntributions racoivad ond
muintainod Inp tho form af jowsllory, furnituro cte.)
for tny poridd during tho proviaus yeess zolovant
ts tho assoagmant yoars montianod akova othorwioo
thon in any gno ar moro of tha forms or modes

| 8p06iPflad in Jsubesaction (5) of soction 113

(141) this notificdtion uill not apply in rolation to

ony incomo bging prafits and gaino of busingas,
" unless the businosd is incldental to tho attainmand
of tho abisctivos af tho asseszas and saparato
books of accolnts aro mointainad 4n roopoct of
such businoss '
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